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wrt 443] Te, FWA, fete 10 Fara 2021s 19, WH 1943 

alata ae faurt 

qe, feat 10 Aart 2021 

WH. Wh W3-72-2017-1-ta (78). Ae Ae Us VareHt sfyfraqy, 2017 (2017 FH 19) at ant 9 at 

Sue (1) % aed Wed wlsaal St WaT eA EL a Re, Gita at fee a ae Wy, Wes, a faa at 

after ania WH T-8-72-2017-1-4F4 (135), ae, feat 18 sragat 2017 4 frafetad deter eect &, aad 

sad afer 4, at 4, wate 1h aA, — 

(i) apie (3) @ whats & care uy, wfafte ‘(m) ase ater a feat Tos SER BT es BTS aTAaT 

fet orien & aia wast & ania wa a wai aif at Fragen fac & fare onafta ait afte 

afiert ¥ car are Ptr; 

(aq) ate weer or Reet Wea GER ERT Pa wT G arphfed sageiciea a get ae at aioe A aryl ferg 

Wess Waa eta (Siraa)”? aw wfaeenfia fear sToT; 

Gi) aterm (4) 4, vfafte A, ‘care Pafticat”’ weg & ferg, aa amet 1 set aS, are” weg at viet 

frat so; 

2. ae sft 01 staeat, 2021 F ay eT. 
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aoe, feat 10 Aaa 2021 

we. Wh W3-72-2017-1-Ga-(78).— a & Ufawm H spas 348 ws (3) & aye 4, sa ae at 

AT SHA WH-V-3-72-2021-1-Gia (78), fetes 10 AarAL 2021 FT sits state THe fea A TEER 

waiter feat stat &. 

eae Hh WITS H AT A aM sreMgqa, 
an. ut. sitarea, soafaa. 
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Bhopal, the 10" November 2021 

No. F A-3-72-2017-1-V (78).—In exercise of the powers conferred by sub-section (1) of Section 9 of the 

Madhya Pradesh Goods and Services Tax Act, 2017 (19 of 2017), the State Government, on the recommendations of 

the Council, hereby makes the following in this department's Notification No. F A-3-72-2017-1-V (135), dated the 

18th October, 2017, namely:— 

In the said notification, in the Table, against S. No. 1,— 

(i) in column (3), for the entry, the entry “(a) Food preparations put up in unit containers and intended for 
free distribution to economically weaker sections of the society under a programme duly approved 

by the Central Government or any State Government; 

(b) Fortified Rice Kernel (Premix) supply for ICDS or similar scheme duly approved by the Cental Government 

or any State Government,” shall be substituted; 

(ii) in column (4), in the entry, for the words “food preparations” at both the places, where they occur, the 

word “goods” shall be substituted; 

2. This notification shall come into force on the lst day of October, 2021. 

By order and in the name of the Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA, Dy. Secy. 
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